
" APRIL 3, 1'" 

{ T,.,ltIIlo,,] 

SHit I BHAGWAT JHA AZAD: Mr. 
Speaker. Sir. tbe policy in re.ard to 
modernisation of bandlooms is parisewortby. 
but since this policy came into force as 
recently as October, 1 Q86. we cannot 
expect quick results. I would like to point 
out that all such policie1 of t he Government 
faU prey to the procedural wrangles and do 
not make any headway 1 w(luld like to 
know whether certain clear-cut directives 
have been issued to save tbe hnndloom 
weaven from tbe Clerks and Office'r,? If 
the Government do it, they would no lonaer 
be required to take Tour ds of tbe officts. 
What steps the Governmef't afC takioaz in 
tbis regard in tbe Dear future 1 

SHRt RAM NIWAS MIRDHA: Sir, 
our orders have reached the State Govern-
ments and the State Governments 
fa turn have taken action on these 
orders and instructions. For thh pUJ'f)O§e~ 
we have been contacting tJ'le state officials 
from time to time and orominent bandloom 
institut~ in the cooperative sector have 
also been asqociated with the planning 
procc!s. Btlidet. the Suh·C )mmittt't conc;ti· 
tuted by the An India H8nd;cTart~ Handloom 
Board for moderni!ation consi~ts of 
Government officials and 3 non-offieiall. 
We are giving puhlicity in th~ ne~paoers in 
regard to the facilitiell we a re giving to tbe 
weavers. I would like to telt the Hon. 
Member that we are Con~cion~ or our rest')On-
• ibility and we shall ensure that the benefits 
or this scheme reach the weavers. 

WRIITEN ANSWERS TO QUESTIONS 

Statehood to And.man and Nltobar 
III.ods 

·S31. SARI NIRMAL KHATRI: 
SHRI PRATAP RAO 

8. BHOSALE: 

Win the Minister of HOME. AFFAIRS 
be pleased to state : 

Cal whether Government have taken any 
decision about grant of stalehood to tbe 
Union Territory of Andamao and Nicobar 
l,lands; and 

(b) if DOt. the ... IODI therofor ? 

THE MINISTER OF HOMB AFFAIRS 
(s. aUTA SINGH): (.) and (b). No sucb . 
proposal is UDder consideration of the 
Government of India. 

(English1 

Export of marine products 

• 537. SHRI T. DALA GOUD: Win 
tbe Mioi~ter of COMMERCE be pleased to 
state: 

(8) the projected increase in foreign ex-
chan8e ~arnioas from marine products over 
tbe next three years; 

(b) tbe projeC1ed quantity of ~hrimp to 
be exrorted over the next .bree years. incJud. 
ing 1987; 

(c) the quantity exported during last two 
y~ars; and 

(d) the steps being taken to pnlmote ex-
port of marine products? 

THe MINISTER OF COMMERce 
(SHRI P. SHIV SHANKER): <a) The 
pr'1jection of export earning' (or 1989 .. 90 
made by Planning Commission at 1984·85 
prices is RI. 446 crores . 

(b) The projected quantity of shrimp to 
be exported ove! the next three years are: 

1987·88 
1988- 89 

1989-90 

S 1500 tonnes 
S 3000 toones 
"000 tonnet 

(c) The quantity or shrimp eaoorted 
during the laAt two years were: 

1985·86 - 50349 tonnes 
1985-86 ,- 39153 tonnes 

(Apri19 8S to January'86) 

1986·87 - 41688 tonnet 
(April'86 to January'S 7) 

(Source: Marine Products Export Develop,... 
meot Autbority) ~ 



(d) Steps belD8 takeD to promote .aport 
of madoe products include promotion of 
praWD 'Armina for aqmentiDI production of 
cultured prawos, eocourapment of production 
of value .. added Items lite lOP (Individually 
Quick Frozen Shrimps). setlinl up of prawn 
baCCbcriel and measures for exploitatioa of 
deep sea fishery .-.oun:et. 

(T,.,lotloa) 

Settlatc ap of defeaee prodaetioa 
factorlel I. beck ..... areal 

• 539. SHIU DILBEP SINGH BHORIA : 
Will tbe Minister or DEFENCE be pleased 
to state: 

<a> whether Government propose to set 
up new factories for defence production in 
protected/reserved backward areas of the 
country; aDd 

(b) if so, some details thereof? 

THE MINISTER OF DEFENCE (SHRI 
V1SHWANATH PRATAP SINGH): <a) 
and (b). Decision 00 location of new factories 
for Defence Production is takoD by Govern-
ment baaed 00 strateaic and techno-economic 
consideratioDl, when ooed Irises. 

{English] 

Iodin oatJODals 18 Paid staDt Jaill 

.543. SHRI PRAKASH CHANDRA : 
SHRI SUBHASH Y ADAV : 

Will tbo Minister of EXTERNAL 
APF AIRS be pleased to atate : 

<a> the Bomber of Indian nationals who 
have bocD in Patiatani jails sioco JODI with-
out any trial; 

(b) whether cases were taten up with tbe 
Pakistan GoverDmcnt for tbeir release from 
jails; and 

(c) if so, the outcome tbereof' 

T8.8 MINISTElt OF STATE IN THS 
MINlSTI,Y Of BXtBlNAL AFFAIRS 

(SHal IC. NATWA& SINGH): (a) It··. 
atimated tbat tbere are 703 IDdia aadoaall 
iocludiol UDder trial. in PakiitaDi prilOoa 
coDvicted and tbose wbo beve completed tlleJr 
IODteocea. 

(b) and (c). Constant efforts are beiDa 
made to repatriate aU Indian prlsoDen from 
Pakistan. The Pakistan Oovernmeat baa beea 
requested to rrlease all Iodian cietaiDeel 
particularly those who have completed their 
sentences. 00 the 28th JuUU'J Ihil JOU'. 
seven Indian prison en were repatriated to 
IDdia from Pakistan . 

Lou of forelp exdlaaae from export 
clearuee of te. 

*544. SHRI R. P. DAS : 
SaRI HANNAN MOLLAH : 

Will the Minister of COMMERCE be 
pleased to state: 

(8) whether the Tea Board bas recentJ, 
issued clearance certificates (or the tea export 
iD'YolviDI Joss of foreiao escbUlc; 

(b) if so, the details in tbis reprd includ. 
iDa the justification for sucb export aDd clear-
ance; and 

(c) jf tbo export was allowed witbout 
sufficient justification, tbe action takeo qainlt 
tbose who bave beea held responsible for this 
Joss to the country ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : <I> Toa Board 
docs Dot issue clearance ccrtificates for tea 
exports. 

(b) and (c). Do D9t arise" 

DeteDitJoD of foell.a 8."", ve.1I 
by Pakllta. 

·"4~. SHRI DHARAM PAL SINOH 
MALIK: Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to Ita te : 

<a> whether Oovcrnmeot's atteouOQ baa 
bocn drawn to tbe DOws .. itcm IppeariDa, ill the 
Indian Bxpreas dated II Marc:b. 1987 \\11 .. •. 
in jl bas been .ta~ t~t .lcv~ laeJU 64-.. 


